
Rug.. Np. Cl 1D/0993/2,012 2014

41511.211

ffnim

Haryana 6euernment Gaytte
EXTRAORDINARY

Published by Authority
0 Govt. of Haryana

CHANDIGARH. THURSDAY, FEBRUARY 20, 2014

(PHALGUNA 1, 1935 SAKA)

HARYANA V1DHAN SABHA SECRETARIAT

Notification

The 20th February. 2014

No. 2—HLA of 2014/3.—The Haryana Value Added Tax (Amendment)

Bill. 2014, is  hereby published for general information under proviso to Rule 128

of the Rules of Procedure and Conduct of Business in the Haryana Leaisktive

Assembly :-

Bill No. 2—HLA of 2014

THE HARYANA VALUE ADDED TAX (AMENDMENT)

BILL, 2014

A

BILL

. further to amend the Haryana Value Added Tax Act, 2003.

BE it enacted by the Legislature of the State of Haryana in  the Sixty-fifth

Year of the Republic of India as follows :-

1. This Act may be called the Haryana Value Added Tax (Amendment) S ho rt  utL

Act, 2014.
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2. In section 7 of the Haryana Value Added Tax Act. 2003 (hereinafter
called the principal Act),—

(i) in sub -section (2), the words "to goods sold to the Government or"
shall be omitted; and

(ii) clause (b) of sub -section (3) shall be omitted;

3. In sub -clause (iii) of clause (a) of sub -section (2) of section 28 of the
principal Act, for the words "five hundred rupees", the words "one thousand rupees"
shall be substituted and shall be deemed to have been substituted with effect from
the 1st January. 2014.

4. (1) The Haryana Value Added Tax (Amendment) Ordinance. 2013
(Haryana Ordinance No. 5 of 2013) and the Haryana Value Added Tax (Second
Amendment) Ordinance. 2013 (Haryana Ordinance No. 1 of 2014) are hereby
repealed.

(2) Notwithstanding such repeal. any thing done or any action taken
under the principal Act, as amended by the said Ordinances, shall be deemed to
have been done or taken under the principal Act, as amended by this Act.
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STATEMENT OF OBJECTS AND REASONS

All goods when sold to the Government which arc otherwise taxable at
a rate of more than 4% are liable to VAT @ 4% against Form VAT C-3 under
the Haryana Value Added Tax Act, 2003 (Act 6 of 2003). This facility to
purchase goods at concessional rate of tax of 4% was available to Government
under the Central Sales Tax Act, 1956 also. Effective from 1.4.-2007, the
facility to purchase goods by Government by paying central sales tax Ca 41A
was withdrawan by the Central Government. Therefore, it is desired to bring
all sales made to Government at equal level under both the Haryana Value
Added Tax Act, 2003 and the Central Sales Tax Act. 1956. Resultantly the
Government departments would have to pay VAT at rates generally applicable
to the purchased goods. The VAT rate presently applicable to unclassified
goods is 12.5g . In order to give effect to the above decision, as the State
Legislature of Haryana was not in session, the Haryana Ordinance No. 5 of
2013 was issued by the Governor of Haryana vide Notification No. Leg.34/
2013 published on 6th December, 2013.

Further, as per sub -clause (iii) of clause (a) of sub -section (2) section 28
of the liaryana Value Added Tax Act, 2003 a retail sale iti‘oice shall be issued
where the sale. price of the goods exceeds one hundred rupees or such 4 ,ther
amount not exceeding five hundred rupees. Presently. as per sub -rule 11 of ruie
54 of the Haryana Value Added Tax Rules, 2003, it is not compulsory to issue
a sale invoice in respect of a single transaction of sale made in cash no
exceeding three hundred rupees in valuable consideration except when the
tnvoice is demanded by the customer. The State Government decided to raise
this limit to one thousand rupees effective from 1st January, 2014. In order
to give effect to this decision, as the State Legislature of Haryana was not in
session, the Haryana Ordinance No. 1 of 2014 was issued by the Governot of
Haryana vide Notification No. Leg.1/2014 published on 8th January, 2014.

In order to give effect to the above decision it will be necessary to
regularize the Haryana Value Added Tax (Amendment) Ordinance, 2013 (Haryana
Ordinance No, 5 of 2013) and the Haryana Value Added Tax (Second
Amendment) Ordinance, 2013 (Haryana Ordinance No. 1 of 2014).

Hence this Bill.

Chandigarh :
The 20th February. 2014,

KIRAN CHOUTA IRY.
Excise and Taxation Minister, Haryana,

SUMIT JMAR,
Secretary.
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